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castes and scheduled tribes d9ring the 
Sixth Plan the proposals for the Seventh 

Plaa, if it is going to be a family 
oriented plan as has been done in the 

case of Special Component Plan ? 

SHRIMATf RAM DULAR I 

SINHA : The fixation f th<: izc o f the 
annual Special Componenl Plrm or 
Tribal Sub-Plan for a State or Union 
Territory is generally done by the 

Planning Commission and the Ministry 
of Home Affairs every y'ars, afte r 

detailed discussions between the Plann-
ing Commission, the Home Ministry and 
the State Government . While doing so, 
the assessment is made of the perfor-
mance of the State in thi$ fh:ld luring 
the previou year ::1!1,,0. 

What is tbe rest of the question 

please ?  T for ot. 

SHRJ BHE KflABllAT qunnli-

fication of funJ for 1he uplirtm nt 0f 
. chcduled caste and schedule lribe.;;. 

SHRlMATr RAM DULAR I 
SINHA : The to ta I oul !ciy ror impk-
menting the Tribal Sub-1'/an during the 
Sixth Five Year Plan is R  .  3 80.50 
crores. This amount indud1..s the 
Special Central A  . isU111t.:e of Rs. 485. -liO 
crores from the H me:: Mini !ry. 

During the . ixth Five Year Plan, 

1he target is to render as·i ·1ance to 
96,44, 763 scheduled ca te fa mi lies out 

of which about 65,32,584 families have 
been assisted by January, 1984. 

1 a m speaking about the uplif1111em 

of the Scheduled Castes nnd Scheduled 
Tribes. The total outlay of implementing 
the Specia l Component Plan during th 
Sixth Five ~ r Plan is about 

Rs. 4,483.44 crores and the speci::i I 
assistance amount· to Rs. 600 crore . 
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Mandatory Pril' Control Tyres 

"'810. SHIU K. LAKKAPPA : 

SHRI DllARAM DAS 
. HASTRI : 

Will the Mini. !er nf INDUSTRY be 
plasi.::J to talc : 

(a) whcthcr !he All India Tyre 
Dealers' edera ti on h:t urged Govern-
ment to imr> se m~r  tory price control 
on Tyr in view of Lhe manufacturer's 
refusal to comply with the Government's 
direclive tn withc.lruw rrice incr ase ; 

(b) if 110, the rea ti on of Govern-
ment tn re o · and 
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· (  ) by wh n  Governmet are Ii k  ly 
to take action in thi regard '? 

TH  MTNIST R OF LNDUSTRY 
(SHRI NARAYAIN DATT TlWARl):{a) 
to (c) A re pre sen lation from the A II 
1 ndia Tyre D a lers' Federn ti on has been 
received r'.!cently suggesting various 
steps for reduction in the pri<.:es of t re~ 

including. intcr-o/io, impo ition of 
mandatory price control. The Govern-
menl have already taken up with th 
manufacturers, 1he qu · tion of keeping 
the price rcvi ipn a1111ounc.·v l In 1hem in 
abeyance. 

SHRI K .  L KKAPPA : At rre t~ 

there is a battle et ~  t ~ munufa ·-
turcrs and the con::.um r-.. of tube and 
tyres. The mnnufacturer-. of tube· nnd 
l . r  . want to in n.:n c t ~ pri nwr 

and more and thL' l: n:-.umc1s \\unt 10 
get 1hem at r ::\'innahl rnci:. 

In thi· ~  the 1nwrn111cnr of 

Jnui.i s h ulu ulwu) tanJ fur 1h · 

prolecti n of the ~ r m r  from ei ~  

ch.-irgcd high r~  fnr tut 1..'\ :in I tyr<:s. 

At pre ~ t  lhcr are S (() 10 big 
companies wh hav · been Ji nsed to 
manufacture tyres and it i the e big 
companies wh are contrqlling the entire 
situation and who are dictating term~ 
to the Government. Thi monopoly in 
the ma nufacture f tvr sand tubes which 
the e  few big ompanie have in tht: 
country at pre'ent i m  s t uafortunal 
for the con umers. The e f w monopo-
listic companie io the manufacture f 

tyres and tubas h uld not bt! all wed 
t o rai  e th prices at their own \\hims 
and f ncies. 

On findi n the m. !pr ct ices indulged 
in the  trad of tubi.: and tyre by the. c 
few monopolistic companies, th 
Government of India in t he  M inistry of 
indu tries i ued a dir ction to  th 
menufact r  s. 

I would like to read to the Hou e 
whal has been  p inted  ut in that 
direction. 

"Some o f the e malpractices may 
even be a using substantial loss 
of revenue to  the State. A decision 
has, therefore, been taken to look 
into the pre ent trading practices 
of the tyre companies primarily 
t dele rmi ne whether these  have 
any bcn riJg n the present price 
of tyre·." 

ln the dire tion issued by the 
Government of India, all tyre companies 
have been advi cd not to give effect to 
lhe price re i ~ io  announced by the 
comp·1ni' in January, 1984. 

nut no acti n has been taken so 
f't r by the overnment f India to 
rutionali ·e the price of tyres and tubes. 

r w ukl like lo know from the hon. 
Mini ter of Jnduslric:s why no a ction 
ha· been taken till now in spite o f the 
fact that the direction has been given by 
the Joint Secretary in the Government 
of India. Why should there be thi 
dcl. y in taking a tion to implement the 
dire ti on i s ued bp the G  v rnment of 
l ndia ? 

Tht: pri1,; of tyres and tubes should 
he rationalised immedia tely in the 
intere ls of the consumers. 

The.:: direction wa given by the Joint 
~ r~ tr  to t he Government of India. 
J want to know why deJay has been 
cau ed in taking action, why action ha 
n t be  n taken by the Government of 
India t n rutionali e the price , 

(lnterrupl iom) 

MR. SPEAKE R 
Hour i: over. 

Th... Que tion 




